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£9.04.2010

File received by way of uwansfer in pursuance of Order no.
17/DHC/Gaz.3/V1.3.2(a)/2009 passed by the Hon'ble High Court. It be checked and
registered,

Present: Company Prosecutor Sh. Lalji Tripathi, for the complainant.

Al company and A2 Rakesh Paliwal already convicted vide order dated

11.10.07.

A3 Debendra Kumar Parida is absent. His Process Server HC Suresh
Chand is present and his statement recorded separately today. Accused no. 3 Debendra
Kumar Parida is declared proclaimed qffgﬁder sep'arately torfay. | )

A4 Premendra Paliwal is absent. His process U/s 82 Cr. P.C not executed,
Issue his fresh process U/s 82 Cr. P.C. Meanwhile the com?la%n.;j{‘ﬁ:t;'to"‘s‘upply fresh
address of accused, if any, otherwise the complaint would be";iiénﬁ:ssed on non
prosecution. | ‘

Put up on 01.07.2010.
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ACMM(SPL. ACTS)
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P CC no: 2582-2583/3 and 2586)
ROCVS M/SQUASAR ]NDE/& TD
COMMON STATENH

- 26.04.2010 '5"’?”%0 y ,
STATEMENT OF HC SURESH CHAND, NO. 487, SOUTH EAST. PS-SARITA MY g
VIHAR, NEW DELHIL. )
AN SA |

I received the process U/s82 Cr. P.C against the accused DABENDRA K.
PARIDA, for its execution. On 27.12.2008, 1 affixed the said process copy at the court
notice board of Tis Hazari Court Complex and on that very dayl wentto the address of
the accused i.e A<46, HARBOUR NIWAS, MADANPUR KHADAR, NEW DELHI- o
110044. I enquired about the accused but came to know that the accused was not residing
at the given address and he had shifted without fresh address. Fresh address of the
accused could notbe known despite efforts . Therefore, I affixed one copy of the process

u/s82 Cr. P.C at the door of the said house. My report in this regard which is in my hand

g

writing duly signed by me is EX.CW2/A. My report is correct, )

RO& AC )
= ,&W\ DIG /SINGH
> LA ACMM(SPL. ACTS)/CENTRAL
DELHI/26.04.2010
Fre Suveyy ¢
‘)g__ N ORDER

In view of the above said statement of the Process Scrver on oath and, in
view of the EX.CW2/A and on being satisfied that the proclamation process of accused
DABENDRA K. PARIDA was duly executed on his last known address., I am satisfed
that the process w/s 82 Cr. P.C is duly executed.

The accused was given time Le 29.01.2009 to appear but the accused has
failed to appear till date. Accordingly, T am safisfied that the accused is deliberately
absconding and concealing his presence. The accused DABENDRA K. PARIDA is

declared prociaimed offender,

DL INAY SINGH
ACMMI(SPL. ACTS)/CENTRAL/DELH1/26.04.2010
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